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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH

0. A." No.
el 569 1991

DATE OF DECISION 5.8,91

P I Viswamathan ’ Applicant /

Advocate for the Applicant ‘(,K

Versus -

Chief General Man}ger. | Res ondept (s

‘Teleccmunications“ T ivandrm*fan ~othg

- CORAM:
The Hon'bie Mr.

The Hon'ble Mr.

To be r
Whethe

pPwN

Mr, N N Sugunapalan, SCGSC -

Advocate for the Respondent (s)

N. V. KRISHNAN, ADMINISTRATIVE MEMBER

N. DHARMADAM'JTJDICIAL MEMBER : | _—

Whether Reporters of local papers may be allowed to see the Judgement?)’e,

eferred to the Reporter or not? no
r their Lordships wish to see the fair copy of the Judgement?'q

To be circulated to all Benches of the Tribunal? Nt

JUDGEMENT

, -

MR. N, V. KRISHNAN, ADMINISTRATIVE MEMBER
Heard learned counsel for both parties on admission.
In the view that we are taking im this case we proceed te

dispose of the application without waitimg for the counter

Py

affidavit hy the re3pondents. 4

/

2. It is. admitted in para 3 and. {4’ of the application

itself that though some of his colleagges' approached the
High C@urﬁ and gt;'.«t a judgment (Annexure-III) in thejl.r
ﬁévour, the‘ épplicant did not proceed ;n the matt.eruin time
and he ultimately filed O.P. 4740/80 before the High Court

~

which admittedly was dismissed as belated.



3, »He has made a representation gated 5.12.90 te the
first réspendent but even 1n this épplicati-n he did not
épecifieélly seek the behefit of thé‘Annexare—III

judgment rendered in favour of his colleagues. That

_representation has since been disposed of by Annexure R-1

: ‘ bndor Bare Crenmnsbooets Y-
letter dated 27th May, 1991, e are of the view that

as the«éppricant has alreédy exhausted remedy by approachings
the High Court, this Application does not lie. We

~ oones ’ | " :
therefore eleose this application. However, if the applicant

w . : _ .
£ so advised, he may file a fresh representation te the

authorities concerned secking sﬁpport from the Annexure-III

" judgment also.

4, The application is disposed of as ébove. There

M&\/@ij\w/rq,/ %/

: A .
(N. DHARMADAN) 5 (N. V. KRISHNAN)
JUDICIAL MEMBER ADMINISTRATIVE MEMBER

will be no order as to cests.
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